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Sale of Imported Cars to persons in
Madhya Pradesh

4933. SHRI A. S. SAIGAL:
SHRI NITIRAJ SINGH:

Will the Minister of COMMERCE be
pleased to state: ’

(a) the names.of the persons in Madhya
Pradesh who have purchased imported cars
since the Ist April, 1967 the purposes for
which the cars were purchased and the
price charged; and

(b) whether any attempt was made to
know if the said cars were being used for the
purpose for which they were purchased ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Information is being collected and will
be laid on the Table of the House.

12.21 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

CONVERSION OF BIRLA HOUSE INTO A
NATIONAL MONUMENT

SHRI A. SREEDHARAN (Badagara):
1 call the attention of the Minister of Works,
Housing and Supply to the following matter
of urgent public importance and request
that he may make a statement thereon:

The suggestion regarding taking over
of Birla House by Government and its
conversion into a national monument,

SHRI S. M. BANERIJEE (Kanpur): We
had sent a notice calling attention addressing
it to the Prime Minister.

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO): Government fully appreciate and
share the sentiments and feelings of the House
and the country regarding the sacred spot

A)

in Birla House, New Delhi, where Mahatma
Gandhi attained martyrdom on 30th Jan-
uary, 1948. Ever since his tragic assassina-
tion, the question of this place being taken
over for conversion into a national memorial
has been considered from time to time. The
House is aware that the portion of the garden
where Gandhiji used to hold his famous
prayer meetings, including the Summer
House, have been isolated from the main
house and that the public have free access
to this area to pay homage to Gandhiji's
memory. It was for this reason that even in
1955 and earlier when the matter came up
for consideration, the view was taken that it
was not necessary to acquire the place. As
Prime Minister Nehru pointed out at that
time, the prayer ground was already func-
tioning as a kind of sacred place and any
one could go there.

Government are given to understand that
the owners are willing to hand over the
prayer ground to them. They are accordingly
considering the question of taking over the
ground and of instituting arrangements for
the maintenance of the ground, including the
hallowed spot, with due care, dignity and
solemnity, and for the provision of adequate
facilities to enablc the visiting public to pay
homage to Gandhiji's memory.

MR. SPEAKER: The call attcntion
notices were in diffcrent shapes. Some were
addressed to the Prime Minister and some
to the Minister concerned. Some were about
the fast of an hon. Member of this House.
There I said ‘No, it is not proper.’ If the fast
of an hon. Mcmbcer were to form the subject
of a call attention notice, then every day we
will have a call attention only for fasting and
nothing else. Therefore, I said it would not
be proper to admit it.

SHRI HEM BARUA (Mangaldai): It is
a cruel remark. Here is a Mcmber of Parlia-
ment on fast to draw the attention of the
Government to an important question,

MR. SPEAKER: I know. Let him hear
me fully. It may be so. But apart from that
the substance of the subject is important,
that is, the memorial.

SHRI HEM BARUA: What about the
life of a Member of Parliament?
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MR. SPEAKER: I am still on my legs.

ot qoTA STER (WETET) : wem
wET, A A AR . . .

MR. SPEAKER: #WTq% 337 ¥ 7&
dAr AT 2

My point is that the substance of the subject
is more important.

SHRI S. M. BANERJEE: The Prime-
Minister should have replied.

MR. SPEAKER: No,
Minister.

the concerned

SHRI A. SREEDHARAN: [ would like
to express my gratitude to my esteemed
colleague, Shri Shashi Bhushan, for having
embarked on an indefinite fast to highligh
this issue which is eternally sacred to our
people . . .

SHRI J. B. KRIPALANI (Guna):
he will take it to the end.

1 hope

SHR1 A. SREEDHARAN: .. and to
activise the paralysed conscience of this
ungrateful Government.,

The martyrdom of Jesus Christ and the
martyrdom of Mahatma Gandhi are the two
most outstanding events of the supreme
sacrifice in the history of mankind.

This happened 20 years ago. This Govern-
ment, during the last 20 years, has done
nothing; it is a matter of abject shame and
disgrace that this Government has done
nothing to construct a memorial,

MR. SPEAKER: Question pleasc.

SHRI A, SREEDHARAN: They have
failed to construct a memorial on the plea
that this building and the site belong to the
Birlas. When they take over the lands of
poor people, two bighas and three bighas,
without giving them notice. . .

SHRI PILOO MODY (Godhara):. . . or

sompensation.

SHRI A. SREEDHARAN: . . . they do
not have the courage, nor the determination
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to acquire this land, as is obvious from the
statement made by the Minister.

The statement of the Minister is an epic
in apology. He says:

*. . . the portion of thc garden where
Gandhiji used to hold his famous prayer
meetings, including the Summer House,
have been isolated from the main house
and that the public have free access to
this area to pay homage to Gandhiji’s
memory.”

Any Government with a sense of gratitude
would have mooted proposals to take over
the entire house. They do not have the
courage to take it over because they crawl
in humility at the feet of the Birlas. The
Prime Minister should have replied to this
Calling Attention.  She has no time for
Mahatma Gandhi, she is more intcrested in
political issues. I would like to point out
that Birlas have no absolute right over this
site because this site was leased out to the
Birlas by the British Governinent. So there
is no point in saying that we will take over
only that place where Mahatma Gandhi's
martyrdom took place. On the contrary,
the Government should take over the entire
building and build a tcmple of peace there
because the world is fast realising that Ma-
hatma Gandhi is the only alternative to the
Atom Bomb. So 1 would like to ask the Min-
ister whether the Governiment have under con
sideration any proposal to acquire the cntire
building. Do not negotiatc with the Birlas.
You arc negotiating with the Princes for
privy purses and you are again negotiating
with the Birlas. I want to know if there is
any proposal to acquire, to take over the
entire building, declare it a public monument
and then build a temple of peace in memory
of the Father of the Nation.

SHRI JAGANATH RAO: This site
where Birla House is now situated was leased
to Sir Ghanshyam Das Birla in 1931 and
later in 1962 it was mutated in the name of
Madho Properties (P) Limited. It is not
correct to say that the British Government
leased it out. Even if it is leased out by British
Government , how docs the title to property
go ? The main question is: are we to take the
entire property or those parts where Mahatma
Gandhi used to hold his famous prayer
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meetings and where he met with his martyr-
dom? This question has been agitating the
mind of the public and the Government for
the last 20 years. Therefore, Birlas have
isolated that portion from the rest of the
building and the public have access to it.
The question is how we should improve both
the site and the access to it. Whether it
should be from behind from the Tughlak
Road or from the 30th January Road side—
all these questions are engaging the attention
of the Government. Government will take
over the site and improve it and sec that it is
properly maintained consistent with dignity.

o wg AgEr (@) ¢
WETET R, §I T@AT A & Tq qIT
AT 9T JgIgT qge A wiw g
1 wfaaT FTT 9@aT § M aurs
¥ TRAT §, IF AR A AT oA
OF g & wgeaqu I F AT @rav
...

SHRI PILOO MODY: That is more
applause than Mahatma Gandhi ever got.

At waa  AEgRr: AW wE
T q Fg f5 i w1 v A7 R,
AR g A @ &, fawem gea W
A gEw W § | e qEET,
NI Y gz @RI AT AT § A9
AT AW 1T TF @ TET B A
FIITHAETF T ¥ g AR
a9 ¥ § w@g aw@ @ fagsh ¥
g @ E AfeA I9%F FA( X § TF
T T 1 g -t A
ISTHF faan o §, 9% A FTAE
T A gar &, 3T o gw wed
§ 5 fawn grow #1 TwEwET #77 A,
AT A RE AT FT R, A¥ T
& S

WeqeT AR, WTEHT TTT FY MY
™ & waft oY, Afw IgiA T fare
w%ww&ﬁmmmﬁm
it ¥ W 3G T Trn, ag |w

# gart g m@mﬂ&w
9 &8 AT #1 |fuw g, 59
fedft o5 wrmdr w1 wfgwre G @
e | g ag £y ol & FF wad e
fazeeft & drdrew &, xwfag ag v
T AT | IAF AR F AR A oy
FWq9 AT A, N A AT ¥
fe-gddt 4, uo ficqrm “fve fare
Arerede” ¥ A 284 qX fo@r @, &
IY TEEGAEATE . . . (vuwEw)

MR. SPEAKER: This sort of running
commentary is disturbing the proceedings of
the House. We are not able to hear any-
thing.

Without permission you put a question
and you answer the question. Then where
am 1 ? May I appeal to all of you to let us
go through it calmly. You must give serious
attention to this.

ot vy mgEv:  wgwRT A
N gear & wq o= a1 frw ag
dmaT gET e A T AR g :

“I have had the odd and almost
ecrie experience of returning to Birla
House to have lunch with its fabulous
owner, G. D. Birla. I had not been
into the house since the night of the
assassination. Now all that remained
to recall to the visitor those hours of
crowded confusion was the roping off
of a small plot of ground in the back
garden where the Mahatma had fallen,
and where a commemorative stone is
to be placed.”

Ia% wrt foad

“Throughout lunch the talk re-
volved round high finance and the
prospectors of barter agreements bet-
ween Pakistan and India. For the sake
of argument, cotton, jute or food were
disposed of or withheld. All this accent
on brokerage I found in strange con-
trast to the scenes and scntiments in
these very rooms 8 week_ago.”
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[t sy e ]

T o 7wy § R gk dd0we §
TEE §IT | qgrT AT A g g
g fer ot 7 gu @ AR awE
TS g @ oY, ¥ A A Raw g
Y oY | € Fhde 7 § 1w faeer
¥ ®r€ g 7Y @ gt AT a1 A A
HHT fear & offaw F a § 56
TATAT T FE | W A AT AT OF
A T T g AR gW @ I
S FAe g T & i aezfiar 47 ave-
TR ¥ 0F GRT WAIR T W g
FAT GF Tt Igiv g v G o
wafag & ag s @A g fF 1947
% form fawem afE & w8 40 FOF
& Ig W TFFL 400 FUT F A
T § T g SaE B2 ¥ wET A
QT AG FT qFQ ! A wiw Fw 6
fagar waw &1 Twmax foRar g

SHRI JAGANATH RAO: The hon.
Member has triedto cquate the question of
removal of Jhuggis and Jhopries with the
acquistion of the Birla House. As I submitted
earlier, whether the whole house should be
taken, is the real point. What has been
separated from thc main building. . . .
(Interruptions) Not the unwillingness on the
part of the Government. The question is is it
proper to take over thc whole house. The
sanctity attached to the place where he used
to hold the prayer mectings and where he
was assassinated, that has becn isolated and
Government is considering the question of
improving the site.

oft o WMo awAt:  Heae AT,
waY 9gX at & Furd T ArEAT § oy
AT ardt = win oot B i
fermar &Y s ot fergrer A &7 an
IR T aqF ¥ IR [T FA A
wifew 1 F g oA Twa g
A W &, W A e
¥ fr xw awa v Wl Y agt AN
&, 6w g wm wdy e fawerr graw,
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0 greW, g g wE e ol X A
AT FWQ G 47 I 9T ITR ey
wafY, qur grew fagen aw W ¥ fag
da @ afe gadt wgW FEST F @R
T TG AT AT | AT FHA TAF
q9Ter ¥ FEr q1 " oy ga) @A ¥
AMAT 7% €T 7 12 a1 a1, &
sfeffe &7 q@T 97 A Ao FAA AT
TS 7 8, fo M 39F 99 TG TEC
T Y HR R W IR I G FQ
&Y, Afe aw Ty fagen gow ¥ afk
7g 19 §9 § A 94T 9G[ welr S a@n-
Ffr f Fgl X 9w g g a1 !
wfadr wie gt g !
FOMN Rt @ma ¥
fazem grow & At ¥ 9@ Wt O I
§ & ag Fay 9T & fr fagem of@T
F1 faamer gga § /I N §8 67 a8 FA0
® & ag A 3w % gwfa g, 9w fag
Fo T TR E | A I T afEdH
FW W 7B Nfrw N 1§ 20 a7 F?
TR E A A F g Fr g ?

st wew fagrdt aRE (I9E-
qX) :  qAAT W 9 F1 W) §
T34 afiEdw |

st go o TANT: AT A FX
i A aga wer § | AfFT ged afe
T IEFT g wwar § forad o g7
3 afa &y A ot ¥ qeAn
e g W frag wr e § e
gt a WA A S X W AT 99
fagem waw #1 A% Y wfaw ;=17 ag
FQ0 7 ife AT AW § g2 O Wit
e 5 @ g AR,
oy grow g & 1
An hon. Member of this House is on inde-
finite hunger-strike. 1 would urge upon the

Prime Minister to say something about it.
(Interruption)



213 Conversion of Birla House AGRAHAYANA 26, 1890 (SAKA) Narlon(aé A{‘or;nment 214

into

SHRI JAGANATH RAO: My informa-
tion is that Gandhiji breathed his last at the
8spot because of bullet wounds. That is my
information, subject to correction. As 1
said, the same answer I have to repeat, there
is no point in acquiring the whole Birla
House. The sacred spot where Gandhiji
died is to be maintained and improved and it
will be taken care of.

TR TUF WAt waw ¥ qy
SATET H<1T &Y |

u’imm(aw—u‘m): I
mﬁwmé,aﬁ%ﬁaﬁfu

MR. SPEAKER: Order, order. He saitl
that his information js that Gandbhiji breath-

ed his last at the spot where he was shot.
That is what he said.

SHRI S. M. BANERJEE: Mr. Bajaj
knows it. He is there.

SHRT KAMALNAYAN BAJAJ (Wardha):

Since my name has been mentioned. . .

MR. SPEAKER:
called.

You have not been

SHRI KAMALNAYAN BAJAJ: 1 am
only requesting you: | am not going to speak.
It is only on personal explanation.

MR. SPEAKER: No please.

SHRIH. N. MUKERJEE (Calcutta North-
East): Sir, on a point of order.

MR. SPEAKER: Point of order on the
Calling Attention?

SHRI H. N. MUKERJEE: Point of
order in regard to what was happening just
now. Sir, you have your discretion, Now,
there is in court such a thing as judicial pre-
sumption. I understand the Government of
the day has also to be in possession of certain
facts. The fact is in regard to Gandhiji dying
inside Birla House where he was taken after
he was shot at by an assassin which is known
to the world. Tt should be known to the
Government. That presumption, as in the
caso of judicial presumption, should be made

by Government. But here is a Member of the
Government, Mr. Jaganath Rao, who says
he does not know whether Gandhiji died
inside the House or outside the House. Are
we going to let the Government off ?vhcn
Government shows an utter sense of irres-
ponsibility by not having this kind of judicial
presumption? 1 want your ruling.

MR. SPEAKER: There is absolutely
no point of order.

oft e et vt (3T) : wea
wE, wft oz grow & At ¥ aga
¥® &1 v | fage grew ag W
wIET X e oft A g A TE A 1 IW
T £ Y gEWT A W9A W9 F g7
frarer & 1 @@t % A ¥ o fa
QT IF AEHI @A F AR
TR T ag= F o worE AT A
2 5 T A fre 2o el W ST T
A, TRt T A A A gean A f o,
9w A Frf sy T A | F W
frrdret v e § A A i &
e wEen Ak ggE A fraew
FTAT Avga g i aisreft £ gear 1 1
®qr sqrEr afew @, IT wwAl § @i
TS TR AT AGT ATV FT Y
QT IAY fATAT G FT OF AT FqA
g arfgn wifs et Haa-
e agt auT g€ Wi 98 A A
# oY # § oyt e dw & gl
T 3w & g W § | 9w
TqrT # o7 g T R & AT gAwr
R i § 1 Rt feafiy § & ared
mamm&mmg
fr wr facaT grow w A7 A frww
¥ vz goTi Wt i a8 T -
e § fir il ®Y 7o wgi gt g
@ AR F qgy oy &G w 39w
ae afx o avfew @ e ol /
a7 facr gew ¥ g€ @ ¥ faew
Tow W AX Y fewr ¥ wxw SR !
a9 @ & ag o qe g i frw
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[ 7= fpme i)
feed & widroft % vy g€, 7av 9w fged
w1 T MAEEY TF AYY FoR F AW
a3 fag fafeem @l @ f1 o
FAHT, IqF ToEde Fr oo #F A
FTCI FTH IS HT @R 07,
(samam) . . .

SHRI HEM BARUA:
apidated condition.

It is in a dil-
It is a grazing ground.

SHRI PILOO MODY: Absolute non-
sense. It is a beautiful garden. (Jnterruptions).

SHRI JAGANATH RAO: 1 agrce with
the hon. member that the sitc wherc prayer
meetings used to be held by Gandhiji and
where he was shot has not been properly
maintained. That is why, I said that Govern-
ment are taking over the site to see that it is
properly maintained, consistent with the
dignity and halo attached to it. (Interruptions).

MR. SPEAKER: Papers to be laid.

12.42 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF DEVELOPMENT COUNCILS
AND CoST ACCOUNTING RECORDS (TYRES
AND TUBES) SECOND AMENDMENT RULEs.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED): 1begto
lay on the Table:—

(1) A copy each of the Annual Reports of
the following Development Councils for the
year 1967-68, under sub-section (4) of section
7 of the Industries (Development and Re-
gulation) Act, 1951:—

(i) Development Council for Machine
Tools Industry. .
(li) Development Council for Sugar
Industry.
(ili) Development Council for Textile
Machinery Industry.
{Placed in Library. See No. LT-2727/68).
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(2) A copy of the Cost Accounting Re-
cords (Tyres and Tubes) Second Amendment
Rules, 1968, published in Notification No.
G.S.R. 2012 in Gazette of India dated the
16th November, 1968, under sub-section (2)
of section 642 of the Companies Act, 1956.
[Placed in Library. See No. LT-2728/68].

GOVT. REVIEW, ON AND ANNUAL REPORT OF,
BHARAT ALUMINIUM COMPANY.

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): I beg to
lay on the Table a copy each of the following
papers under sub-section (1) of section 619A

of the Companies Act, 1956:—

(1) Review by the Government on the
working of the Bharat Aluminium
Company Limited, New Delhi,
for the ycar 1967-68 (Hindi and
English versions).

(2) Annual Report of the Bharat Alu-
minium Company Limited, New
Delhi, for the year 1967-68 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thercon (Hindi
and English versions). [Placed in
Library. See No. LT-2729/68].

CERTIFIFD ACCOUNTS OF COIR BOARD AND
NOTIFICATION RE: BENGAL NAGPUR COTTON
MiLLs

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
BHANU PRAKASH SINGH): On behalf
of Shri Mohd. Shafi Qureshij, 1 beg to lay on
the Table—

(1) A copy of the Certified Accounts
of the Coir Board, Emakulam, for
the year 1967-68 and the Audit
Report thereon, under sub-section
(4) of section 17 of the Coir Industry
Act, 1953. [Placed in Library.
See No. LT-2730/68).

(2) A copy of Notification No. S.O.
4205 published in Gazette of India
dated the 22nd November, 1968,
regarding management of the
Pengal Nagpur Cotton Mills, Ltd.,



